Ios Written Answers

hancement in the rate of reservist
pension and ordinery family pension
in respect of OR reservists with
effect from 1st January, 1973,

(b) 1t go, the details thereof,

(c) whether it is also g fact that
reservists as well as MPs have re-
presented to Government that the
orders should be implemented since
1852, and

(d) if so, the decision taken by
Government so far in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF SHER SINGH) (a) and (b)
Yes Sir Consequent on the improve-
mentg made 1n the pensionary rates of
service personnel with effect from 1st
January, 1973 on the basis of the
recommendations of the Thirq Pay
Commission, the rate of pension of
OR reservists of the Army ang cor-
responding categories of reservists in
the Navy and Air Force, who have
been transferred to pension establish-
ment on or after 1-173, has been
raised to Rs 50 pm

Similarly, the rate wof ordinary
family pensions 1n respect of such
reservists has also been rased
to Rs 44/- pm with effect from
1.1.73 The revised rate 315 ad-
missible to the families of such of
the OR reservists who were on the
reserve sirength on 31st December
72 including those who died on that
date, and also to those who were/
are transferred to reserve on or after
1-1-73 angd died/die due to non-attri-
butable causes, while in reserve or
after retirement with g reservist pene
si0n

In addition to the reservist pension
and ordinary family pension as indi-
categ sbave, o pericdic relief of R
35/- pm. is also admissible to them
at present, thus making the total of
reservist pension to Rs 83/. and
family pension to Rs 79/- pm
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() and (d) Individual repres-
entations asg well a8 representations
through MPs have been received
that the mcreased rates of pen-
sion should be made applicable in
the case of those who became non-
effective prior to 1-1-1973 However
since rates of pension of all other
categories of service personnel, revi-
sed as a result of the recommenda-
tions of the Third Pay Commuission,
were made effective from 1-1-78, no
departure can be made in the case
of reservists
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